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tions. 1970, published in 
Notification No. G. S. R. 458 
in Gazette of India dated tbe 
21st March, 1970. 

Iii) The Indian Forest Service 
(Fixation of Cadre Strength) 
Third Amendment Regula· 
tions, 1970 (Hindi and English 
versions), publisbed in Noti· 
fication No. G. S. R. 545 in 
Gaze!!e of India dated the 4tb 
April, 1970. [I'lacea lit 

Library. See No. LT-3297/ 
70) 

(2) (i) A copy of the Central Industrial 
Security Force Rules. 1969 (Hindi 
and Englisb versions) published 
in Notification No. S. O. 4632 in 
Gazette of India dated tbe 14th 
November 1969, under sub-sec· 
tion (3) of section 22 of the 
Central Industrial Security Force 
Act, 1968. 

(ii) A statement (Hindi and Englisb 
versions) showing reasons for 
delay in laying the above Noti-
fication. [Placea'It Library. 
See No. LT-3298/70) 

Report d Eneutl.e Committee of Trult_ 
of Vlctorlal Memorial. Calcutta 

SHRI BHAKT DARSHAN: On be· 
&lalf of Shrimati Jabanara Jaipal Singh, 
I beg to lay on tbe Table a copy of 
the Annual Report (Hindi and Englisb 
e s n~ of tbe Executive Committee of 
the Trustees of tbe Victoria Memorial, 
Calcutta for tbe year 1968-69. [Placed 
Itl Library. See No. LT-3299170) 

-u ~ ~~  ~ 

~  itu cqwe ~ ~ ~ I ~ 

~ ~ ~ it ifi&T 'IT f!f; fm *" 
'1ft ~ it 'Ii'tf ~ ~ ~ ~~ 
~ ~~~~~~~~~  

MR. DEPUTY·SPEAKER : They belong 
to the same Ministry: Mrs. Jahanara Jaipal 
Sir' hand Sbri Bhakt Darshan belong to tbe 
oal:.e MinisllY. 

-u ~ ~  ~ ft;r ' t~ 

;mr .rt I it ~ ~ ~ ~ 1fT 'f ~  

~it~~i ~  

MR. DEPUTY-SPEAKER: That is true, 
but be has.been duly authorised by the 
Minister and he hu allO obtained the per· 
million of the Speaker. 

14.24 lin. 

COMMITTEE ON PUBLIC 
UNDERTAKINGS 

(i) Mlnnles 

SHRI M. B. RANA (Broach) : I beg 10 
lay on the Table Minules of the sittings of 
tbe Committee on Public Undertakings 
relating to tbe Siaty-seventh Report on Pro· 
duction Mauagement in Public Undertakings. 

(ii) Slaty-lICfenth Report 

SHRI M. B. RANA: I beg to present 
the Siaty·seventh Report of tbe Committee 
on Public Undertakings on Production 
Management in Public Undertakings. 

ESTIMATES COMMITTEE 

HlllMlred and nineteenth Report 

SHRI BEDABRATA BARUA 
(Kaliahor) : I heg to present the Hundred 
and nineteenth Report of the Estimates Com· 
mlttee on the Ministry of Railways·Diesel 
Loc:omotive Works, Varanasi. 

14.ZS lin. 

MATTER UNDER RULE 377 

Appointment of nlrd Pay CommlssloD 

MR. DEPUTY·SPEAKER : Shri S. M. 
Banerjee. 

SHRI S. KUNDU (Balasore): I had 
writtcD to the Speaker also. 
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MR. DEPury-SPEAKER : Your name 
is also there. Shri Banerjee. 

SHRI S. M. BANERJEE (KaDpur): Sit, 
I thank you for giving me this opportunity 
to raise this matter under rule 377. You 
remember yesterday at 8.30 PM, the Minister 
of State in the Ministry nf Finance, Sbri 
P. C. Setbi, made a statement regarding tbe 
appointment of a pay Commission and also 
laid on the Table a Notification of tbe 
Ministry of Finance dated 23rd April 1970. 
It was to be la;d on tbe 24th but tbe date 
was cut and chAnged into 23rd. 

My submi .. ion is this. If you see the 
composition of the Commission. the Chair-
man is Mr. Ragbubar Dayal, e d~ of 
the Supreme Court I have nothing against 
him. The members are Dr. Nihar Ranjan 
Ray, Prof. A. K. Da. Gupta and Dr. V. R. 
Pillai. I have nothing personal against 
them. But we have been told in this House 
that the Commission will include a repre' 
sentative of labour. On 21st November, 
1969, when Shrimati Indira Gandhi, Prime 
Mini,ter made an announcement ;n reply to 
a calling attention notice tabled by my hon. 
friend, Shri Surendranath Dwivedy reprdiog 
tbe appointment of a Third Pay Commission 
Mr. S. M. Josbi put a question wbether 
there will be a labour rep,e,entalive on the 
Commission. Shrim.,ti Indira Gandhi said: 

;;r6J (f'l> mq- '!>T ii~ a~i  m'Ii ~ 

~ '!>T ~ i i  ~  ~ ~ ~ 'ClWf 

~ qnirm I 

Again, on 30th March 1970, I tabled a 
Starred Question which was answered by Mr. 
Sethi. I quote from tbe proceedinls of 30th 
Man:h: 

• Shri S. M. Banerjee: I want 
to know whether you are going to have 
labour representative or not. I waDI to 
know whetLer labour representative is 
Baing to be appointed or nol. 

Shri P. C. Sethi: We WDuld cer· 
tainly have a person of repute knOwing 
labour conditions, labour laws, knowinB 
labour very well and very well conversant 
with the problems of labour." 

The same question wa' put by another memo 
ber and the Speaker s. id that the question 
had been answered. 

Let us see the composition of the com-
minion. Dr. Nihar Ranjan Ray is a 
historian connected with the Institute of 
Advanced Studies, the head office of whicb 
is in Simla and the branch of wbich is In 
Delhi. He is a historian, a story·writer, 
may be a drnmatist and what oot. 

SHRI BAL RAJ MADHOK (South 
Delhi) : Much more thao that. 

SHRI S. M. BANERJEE: But never in 
the historY of his life ha. he dealt with 
labour. I do not know whether he 
knows somethiog of labour. He was a 
member of the Rajya Sabha. I have gone 
through the debates and I fiod he has nevar 
taken part in discuss;ons 00 labour matters. 
Prof. Das Gupta is an economist and I have 
nOlhing against him. I have nothiog against 
Dr. Pillai. But there are persoos available 
who are members of Lok Sabha and Rajya 
Sabba who have represented labour for the 
last 30 years. There are people of reputation 
in the country who are not dead, who are 
still alive. I am surprised they have not 
been included. This is a breach of faith and 
the promise has been broken by Shrimali 
fodira Gandhi. 

The aonouncement made by Mr. Sethi, 
Minister in t 'e Ministry of Finance, is far 
from satisfactory as it does not include a 
labour representative. That I ha,.. already 
said. The reference regarding interim relief 
is vague and no specific time-limit has been 
fixed. It is said : 

"fn case in view of the increase in the 
cost of living the need for consideration 
of relief of an interim character arises 
during the course of deliberations of the 
Commission, the Commission may c0n-
sider tbe demand for relief of an interim 
character and send reports thereon." 

In this ca,., no specific period has been 
mentioned. Then, on what hasis would tbe 
interim relief be given ? Today a w"rker in 
the HSL get Rs. 207 as minimum wage: a 
worker in HAL gets Rs. 195 and HEL RI. 
205, whereas a Central Government 
employee, whether in railways, defeocc or 
Secretariat would get including all allowances 
only RI. 141, a sad commentary on the 
government 

Tben, Shri Sethi did not mention about 
those Central Government e ~ ex-
clUdinl railways who are stagn&tin. III tb, 
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maximum of their pay scales for the last 
few years. I would, therefore, appeal to the 
Prime Minister to have a round of discussion 
with the employees' representatives and 
try to include their smuggestions in a 
notification. 

As thousands of Central Government 
employees are demonstrating today before 
the residence of the Prime Minister to 
present a memorandum, this has become 
necessary for me to raise this issue. Unless 
these suggestions are met, it will be difficult 
for our organisation to cooperate with the 
Commission. or course, this is not a threat 
but I wish to state that if a labour represen-
tatiw: is not included, if interim relief is 
not specifically mentioned, if there is no 
e e en~ to these employees who are stagna-
ting at the maximum for more than two 
yean, those Government employees who 
have lupported the Prime Minister in her 
progressive measure of bank nationalisation 
will have the right to demonstrate throughout 
the country against this gross injustice. 

MR. DEPUTY SPEAKER : Tbis state-
ment is being made  under rule 377. Of 
lXIune. the rule does not strictly preclude 
other members from making submission. 
But my difficulty is this, that so many of 
you are letting up. Do you want to make 
this another full-fledged debate? If you all 
agree to take only two minutes, it will be 
po8sible to accommodate you all; otherwise 
I will be in a difficult position. I now 
call Shri S. Kundu because he bas given 
notice. 

SHRI S. KUNDU : This is a clever 
way to hoodwink the people an d to throw 
dust in the eyes of the Central Government 
employees. Wh<n we demanded tbat there 
Ibould be a Pay Commission for the Central 
Government employees we always meant 
class 3 and class 4 staff. Now government 
haw been kind and generous enough to 
Include all categories, including lAS end 
defence personnel. We have no quarrel 
with that. But tbis will take five years and 
by the time tht report is ready it will bardly 
be Implemented. So, thoullh tbe Central 
Gowomment employees feel very much 
delighted that the Government have appoint-
ed a Pay Commission, tbere are so many 
'ifs' and 'bots' brought withio its purview 
~t ultimately the hopes of the Governmont 

employees would not be realised and they 
would be fru,trated. 

Anoth-r important point is the causal 
in tbe railways whose number runs to some 
lakhs. When I asked a queiltion about the 
service 9Qnditions of the casual labour in-
directlyall" assurance was given to me that 
It would be considered by tbe Pay Com-
mission. 

MR. DEPUTY ·SPEAKER : Why do 
you assume that the Pay Commission will 
not go into it ? 

SHRI S. KUNDU: But nothing bas 
been mentioned about it. 

Then, tbougb tbe Minister said that 
capacity to pay would not be taken into 
consideration. wbile the Commission ex-
mines tbe level of minimum remuneration 
or the need-based minimum "-age it will 
consider all the relevant factors. What are 
the relevant factors? One relevant factor 
is tbe economic conditi"D of tbe country-
the resources of tbe Central Government, 
tbe demands on it such as development 
planning, defence, national security, repercus-
sions on the finances of the State Govern-
ment and public sector uudertakin .. ; in 
other words. indirectly it is more tban !be 
capacity to ~  and so there will be no need 
based wage. J want to warn the govern· 
ment that labour would not take it lying 
low. Then there are so many employees, 
excludinll railways, who are stalDating at the 
maximum of tbeir scales. This ,,·ouId not 
meet their expectaions. Therefore, I will 
bumbly SUllIes! that there sbould be a 
labour .epresentative. Unless there is a 
labour representative tbe case of tbe labour 
would not be represented So, I make two 
demands-(I) Government must appoint a 
labour representative; and (2) there must 
be two separate Commissions-one Commis-
sion for the Class III and Class IV 
employees and another for all-India Defence 
personnel bigher than the class III and class 
IV employees. 

SHRI PILOO MODY (Godbra) : Other-
wise YOU will witbdraw your support to the 
government? 

'lit ~ ~  ~ ;;IT, mr 
*ft 'In" ~ ~ '~II 'Ii ~ I ~ 
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~~ ~ i ~ ~ ~ 

f'lilfT ~ ~ f;;rn ~ it; ~ m ~ 

~ t mmm it, ~~ it ~  

~ ~ ~'  I ~ ~  mm it; ;nlf >;ft 
ifir.if 't f<'f1Z ~  it ;;n;;;rr ~ ~ f'fi 
;m ' ' i ~I'  ~ ~ ;;iT ~ q-

~ it <iii ? fucrT7< ~ f.I; m'f it; 
' i ' ~ ~ I ~ m<m: 'n: if ~ ~ 
~~~I 

~~ ~it ~ ~i '  

'fiT <'fl"r 'H Rln ~ ~ i ~ f'lfif <'[FiT 
!!IT ~' I  ~ ~  lR'mf;m: qh: 

t 'I~ it; ;;it w?: ' ~~  ~ 

~  f<:<'fM; !!IT ~a ~ I ;;iT iI"'TC 

m'f <'IT7t ~ ~~ 'f\ro!T flrWf <it ~ 
it; ~ 10 ' ~ "lihrfi' ~ ~ ~ I ~~ 
f<'f1Z ~ ~ f.I; m'f ~ ~  if ~ 

~ ~ ~ it ~  aT 'fi1f ~ 'fi1f 
lR'mf erR qh: lR'mf ;m: it; f<'f1Z ~I  

I ~~  

~h  <fTfTft U<i ~ ~ f'fi m'f ~ 

i i t~ if; ~ ~ t 1ft ~ ~'  if ~ 

f'IffiT 'fiT ' ~ ;;@ 'ifr@", <it 'fi1f ~ 
~  <it <'ITtl" 3fT>:: ~ 'fi1f;;rlr I ~  <it m 
c ~  a ~it  1ft ~~ 

itJ<t<: ~ f'lfif 'fiT \l<t<: ~ ~ ~  wn: 

M m'f'iiT ~~  at ~ ~ ffifuriJ, 
~ ~  <it \l<t<: <'1m "'""'<: ~i  WIf<'l 

I ~ I 

DR MALKOTE (Hyderabad): I wel-
c:ome the announcement of the Pay 
Commission though it i. very mucb belated. 
It should have been formed much earlier. 
I entirely suppo-t every aspect of tbe 
question made by Shri Banerjee. We had 
been asking ~  some interim relief but I do 
not n~  whether it will be allowed and 
quantum decid~d even within next two or 
tbree yeacs The p:oble:n is so big. I wish 
it could be taken a. a separate item and 
given consideration. The second point I 

want to make Oil! is that a labour 
representative ought to find a place in the 
Commiaion. 

SHRI JYOTIRMOY lJASU 'Diamond 
Harbour) : This appointment has really 
revealel! the character of the Government 
-Tugblaq Raj. 

SHRI S. M. BANERJEE : Hislorians 
have written that Mohammed Tughlaq was 
a very saintly person. 

SHRI JYOTIRMOY BASU: At the 
same time it has eJ:pGScd its anti-sympatbetic 
labour attitude. It bas disappointed all of 
us and the presenl p,ople who have bee" 
put tbere have bad no relation with lab;)ur. 
Dr. Nihar Ranjan Ray is basically a 
librarian. Tben he was connected with 
educational institutions. He· is not a fit 
mao for this sort of I:Ommilt"e. Sir, ·his 
committee should be reconstituted and 
workers' representatives must be represented 
and it must also declare an interim relief 
immediately, and tbe time-limit should be 
strictly enforced and should be stricUy 
defined. 

SHRI PILOO MODY: I do not have 
very mIlCh to add to what has already been 
said bot I am -r glad that at least it is 
being revealed wbat an anti-labour Govern-
ment this has been not only from tbe choice 
of its personnel, but also (rom tbe fact that 
the wider terms of reference tbat have been 
Biven to this Commission could make it sit 
for a decade without comi"g out with 
anytbing, Therefore I would like to empha-
size that tbere must be a time-limit within 
which the Commission ml15t prep,re its 
report. 

SHRI INDRAm GUPTA (Alip.:>,e): I 
have just two questions to ask. In the first 
pia ... I want to know categorically from the 

e ~nt -the Labour Minister i. also 
present bere-wby they are departing from 
the principle tbat bas been fol'owed all 
aloD, SO far tbat on a wage fixation body 
of this type labour is always given a place. 
On tbe First Pay Commission tbe vetOlan 
trade union leader, Shri N. M. Joshi, was 
there and on tbe Second Pay Commission, 
J think, Shri Kbandubbai Desai or someoue 
else waa there. 
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Secondly, about Dr. Nlbar Ranjan Ray-
be may be a very di.tinguisbed educationist, 
bistorian, librarian or anything else 
(S1I-' fla'rat Madllok : He i. not. I-what is 
bis possible qualification for serving on this 
particular body? Is it because his term of 
office as Director of the Institllle of 
Advanced Studies in Simla is exp;riog OD 
tbe 31st May, he is rel;,ing and will be 
jobless, that he is being given a berlb on 
tbis P"y Commission al Ihe cost of a labour 
representative ? 

SHRI N. SREEKANTAN NAIR 
(Quilon\: I am sorry to find thaI this Com-
mission does not have within its purview 
the cla.s of worke,.. who are lower than 
Class IV, namely the so-cal ed casual and 
other workers. sub,s'andard eo,ployees of 
the Defence Department, Sainik School and 
Railways. All Ihese should have a separate 
commissinn to go inlO their case because 
they are It,e wo"t affected people. Regard-
ing these people immediate interim relief 
must be there. Secondly, there must be a 
labour representa'ive on Ihis CommissiOD. 

SHRI H N. '1UKERJEE (Calcutta-
North·E1stj: When a~he  surreptitiously 
last nighl the n'ltificat;on was fllaced on Ihe 
Table of I,e House I smelt a ral. On 
reading the te'l of Ihe notification I sbaro 
t~e per:urbation 10 which expression bas 
already been gh·en. After all, Ii was an 
important announcement and it W:1S made 

desultorily. almost on the slv. I do Dot 
know why. Government hod a bad con-
science about it. loa"" 't understand why 
the Prime Mini.ter herself does not appear 
bef·.". the Hou3e. I remembu, Jawaharlal 
Nehru himself coming hefore the House to 
announce the Second Pay Commission 
eca ~e it W.JS a nutt1.!f of considerable 
importance. We hardly see the Prime 
Mini,te,· he'·e. Those peop'c who make a 
journey to wherever she abid.s may have 
the good rica sure 0 f looking at her face but 
in 'arliament. I Jhcavcr, we do not see her 
at all. I am not concci ned about her 
personal prr,cnce hut aboul her polili al 
prcs·!n:c in Parliament, particularly when a 
matter of ~ c  imporlance as the announce-
ment nf : ~ e Third Pay Commission is 

co"ccrned. That is a malter which the 
H'1",e has got to take nOle of. She does 
no I come and pay respect to this HOU6C 

tbouah sho is supposed to be the Leader of 
the House. 

In regard 10 the comPGsition of the 
Commission, Dr. Nihar Ranjan Ray is a 
personal friend of mine; I have nothing at 
all against IUm but except on the hypothesis 
that a beltb' had to be found for him, I 
cannot think of any colourable jnstiflcation 
for bis inclusion particularly when his 
inclusion possibly has meant the exclusion 
I)f a representative of labour. 

I do not understand why the terms of 
refe.ence do not include those people who 
are working in the raHways, casual labourers 
aDd others as also any reference to .interim 
relief which is asked for by all sections of 
tbe House, for which purpose the Third Pay 
Commission was asked for by the House. 
At Ihe rate at which Government is proceed-
ing, Ihe Third Pay Commission will take two 
or three years, then the Government would 
comider it for another couple of years and 
God" ···s when the report will actually 
come to! implement.:d-an entirdy un-
desirable ~ ceedi  

SHRI M. L. SONDHI (New De:hi): 
You will remember, Sir, the e e~ts of 
September '968 bad shown the crisis of 
confidence between the Gove'nment and its 
employee,. The announcement of this a'~' 

Commissio!l does n ~ even seek to remove 
lhat credibility gap between the Government 
and its employees. 

s"condly, you are also aware that in 
Ibis House this Government nearlv came 
down when tbe cut motion eI~ in  to 
in'erim relief was PUI 10 vote. So. the 
Government i3 aware of the mood, the 
feelings and Ihe lemper in this House. They 
have insulted the House by not even 
b:)thffing about the interim relief question. 
J do not know what Mr. P. C. Sethi is to 
lell, whether be cares a hang for tbis 
House or he cares only for his own political 
survival. 

" .. T Q;$io ~  t~  ('fiT) : ~ 
~~  19 ~  1968 iF n..r ;;r.r 
!:\;;o ~ ;;or ~ ~  lIT ~ "fTm it 
'FV!T ~  "TT, a<r Wfl'<'r fuqi ~ ''IT f.f; 

~  mv ;;it ~ titc f.r;In-''IT w:rn it 
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~ ~~ii t~~ ~ ~ ~ 
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n ~~  

cmm orrn ~iI'  ~  iii orR It I 
~ fuir 'liT 'I>"{[T IfllT err flt; ~ ~ I 

~  ~ TllITif @" ~  mr IfllT ~ 

t ~iI '  m iii orR it 'liT ",rt furor-~ 
~ ~ i ~~ t  ro ~ orR 
It if'Jft ~ m'ifit I 

SHRI E. K. NAYANAR lPalghat) : Sir, 
after the Central Government employees' 
strike, tbe question of need-based minium 
wage had been raised both in tbe House and 
outside. The bon. MiT;i.ter, Shr; P. C Sethi, 
aonounced the appointment of tbe Third 
Pay Commission yo.terday evening in the 
House. No lime .. 1tmit for the Commission 914 
Report has been fixed. I would request him 
to fix a time-limit for Ibat. I would also 
"ppeal to bim to appoint twa Pay Commis-

sions, one for Closs III and Clas, IV 
employees and anuther for higher officer •. 
Then, the clarification about the inlerim 
relief' has also not been announced. The 
Central Government sefvants are very much 
in need of interim relief. That sho.lld be 
done, How lona will it take to complete 
this Pay Commission's work? Some time-
limit should also be fixed. 

l!olT ~ ~  (;;rmlljq): ~ 

mr;fifu'l>" <mrr<rorr it "''''-'''<''11(9'''1 {\ 
~ m<: ~ 'I>T <mr "fOl ~ ~ I 
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SHRI S. KANDAPPAN (Meltur) : 
There is no doubt that tbe announcement of 
the Tbird Pay Commiuion i, to· be 
"elcomed, but not in the diluted form in 
which tbey have made it. My objection is 
ffi.inly on .wo counts. 

By widenin8 the scope and including all 
dosses and all ICCtiona, the benefit that may 
10 to \be lowet strata may not be 10 tbe 
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extent that we would like. We all know that 
in the financial position io which we are 
placed today and tbe prevailing prices in 
the market, it is tbe Third Class and the 
Fourtb Class employees .. ho are sufferio8 
more. ~ tbe Government sbould ratber 
confine tbeSlUdy to that section instead of 
widenins the scope. 

I would ratber appreciate tbat the 
Government have this in view. namely, the 
impact that is likely to tho created by the 
Pay Commission's recommendations on the 
States and the St.1e employees It has 
happened on all previoUi occasions too ; 
whenever there is a revision in the central 
pay scales, there is a revision in the States 
and 'he States find it very difficult to meet 
the demands of tbeir employees. This very 
important impact that will be there should 
be to some extent financially borne by the 
Centre and the employees of tbe Slate also 
sbould be helped. 

SHRI J. M. BISWAS (Bankaura) : When 
the hOD. Prime Minister made an announce-
ment about the Pay Commission, I and some 
at hers repeatedly pointed about granting 
interim relief. You know. Sir, and you will 
also agree tbat price index has gone bigh 
and the norms that were fixed in 1957 are 
no longer valid. The prices have shot up. 
The Pay Commission should not be made a 
farce as the Government did on earlier 
occasions and as they are doing in the case 
of Wage Boards. I tequest this Government 
to at least do t\\'o things. First thing is : 
grant immediate relief and the second thing 
is : fix a target date by wbich the report 
should be ready. Otherwise, my apprehension 
is tbat the Government employees will get 
no benefit. Sic, the Government employees 
ore not aoing to stop at this. They are 
80ing to the Prime Minister's hou.e today 
and the position is going to be very criticat. 
By this Pay Commission you c·'noot 
solve it. 

SHRI K. M. ABRAHAM (Kottayam): 
One of the demanns 00 which the Govern-
ment employees w<nt on strike on 19th 
September was a need·based minimum wage. 
Now the Government by referring it to the 
Pay Commissioo bas accepted in principle 
the need-based minimum wage. But to show 
their b01lo foJe. the GOVelnment mu.t firat 
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stop the victimlsation steps iike termination 
of '~ ice and transfer, etc. and they should 
withdraw all victimisation steps. Tbea 
disciplinary action is also there. They 
should withdraw .11 these things. 

I also support the proposals put forward 
by my firiends here about including one 
labour member in this Commission. 

SHRI BHOGENDRA JHA (Jainagar) : 
This morning I read in some newspaper that 
tbe Commission has been asked to report 
within four months. Is it a f.ct or not? 
Eveo if it is oot-it is not io the communique 
-but if it is the fe,liog of the Government, 
will Government incorporate it iII the 
communique so that they may report within 
four months? 

SHRI AMRIT NAHATA (Barmer) :  I 
only want to put the record straight. I want 
to make it very clear and it is the 
unanimous feeling of the entire House, aU 
Parties and groups, that a labour represen-
talive must find a place on the Commission, 
that a time limit shOUld be laid down for 
the submission of the reporl and thd 
interim relief should be announced. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI P. C. 
SETHI): I am thankful to hoo. Members 
who have made various suggestions. They 
have expressed some anxiety about the non-
inclusion of labour representative, as they 
call it. But I would like to make it clear 
tbat our anxiety for Government employees 
is still more greater because Government 
has to deal with them and h:lS to work with 
them in their day-to-day  working.' And, 
therefore, we have treated the Government 
employees as our own kitb and kin and tbat 
is why the Government itself was keen for 
the appointment of this Pay Commiasion. 
From whatever I could judge-Members 
might bave made remarks about DOn-
inclusion of labour representatiw or about 
something eise-il is Ihe unanimous ol'inion 
of the House and also outside the House 
that appointment of tbe Pay Commiasion bas 
been a most welcome teature and it bas 
been welcomed by all sections of tbe sOciety 
and it has been welcomed by the employees 
abo. As regards the questions raised, I 
would like to deal witb iilem. FirSt, Mr. 
Buarjee raised this point allabour ni\riiIID-

tatiw: and he quoted the Prime Mihikter 88 
saying: 

I would like to say with all the emphasla : 

~ 'l\: ~ mrr ll1rr ~ I 

Then, Sir, he has been killd enough to qnote 
my speech on 31-3-70 which was after the 
Prime Minister replied. When Mr. Banerjee 
asked me. I said: "We would certainly 
have a person of repute, knowing labour 
conditions, labour laws, knowing labour w:ry 
well and very well convecsant with the 
problems of labour." And here is Mr. 
Pillai wbo is verY well conversant with 
labour problems; he has been the Cbairmau 
of the Committee of directions and of 10 
many enquiries in Kerab State, in Myaofe 
State. He has been Chairman of thO 
Minimum Wages Advisory Board of Kerala 
State from 1965 to date and therefore I 
would like to say that in Mr. Pillai we have 
got an experienced man who is '"'I 
conv.nant witb labour laws, is conversallt 
with labour problems, and is a man of 
repute. 

SHRI VASUDEVAN NAIR (Peenhadc!): 
As a person COmillJ from Kerala I would 
like to tell the House that the hon. Mintsfer 
is misleading Ibe House. I bave notiliq 
against Mr. V. R. Pillal He i. a milD of 
repUte but let US not mislead the House by 
saying that be knows about labour. ~ bai 
sat on some Wage Boards; hut that ia Dei 
reason to say tbat he knows about the 
conditions of labour and tbeir problems. He 
was a Reader of Econo.nics. That does riot 
qualify him to be a /abour reprCsentatlw:.. 
Therefore, leI the Minister not mislead tile 
House. . 

SHRI J. M  . InSWAS: He does not 
represent laboUr ; be does not know about 
the labour problems. 

SHRI VASUDEVAN NAill: He bas 
draged in the name of Mr. V. R. Pilla!. 

SHRI P. C. SETHI: I am maldaa it 
statement of fact. 

SfiIU VASUDEvAN NAIR: bont .. 
\Irq in Ilia name. 
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SHRI N. SREfKANTAN NAIR; He 
is a very eminent D:an and he v.as also 
Chairman of the Minimum Wages Advisory 
Board. But, he is not a representative nf 
the labour. 

15.00 hn. 

SHRI S. KANDAPPAN: We should 
bave someone who has sympathy ror the 
labour. 

SHRI P. C. SETHI: I am makinj! a 
statement of facts that Shri Pillai was 
associated with so many studies concerning 
labour and wage boards and be is quite in 
knnw of all thing' concerning thc labour 

SHRl JYOTIRMOY BASU: Does he 
represent the workers? 

SHRI P. C. SETHI: Thele are so many· 
multiplicity of division of opinions with 
regard to this. And one would not accept 
the other as the representative pf the 
labour. 

SHRI S. M. BANERJEE: Sir, there 
were Committees on wblcb Shri S. M. 
Joshi, who was a top leader of labour was 
rcprescoted. 

SHRI P C. SETHI I As far as Sewnd 
Pay Commission was concerned, Shri 
Indrajit Gupta said that one of the labour 
representatives was there. Why should 
Government depart from the past practice? 
I would like to pomt out that as far as the 
Second Pay Commission was concerned, Shri 
V. B. Gandhi and Shrimati M. Chandra-
sekhar, Ex-M.Ps were there. Of coune the 
labour representatives of the nature which 
the hon. Member has in mind are not here. 
There i. no particular departure from the 
past praclice. As far as the question of 
interim relief is concerned, I have already 
stated that. 

SHRI JYOTIRMOY BASU: Are you 
110m. to re-constitute the Commission and 
take a proper labour representative there? 
Give US a categorical answer. Do not 
mislead the House. 

SHRI P. C, SETHI: I am sa categorical 
sa I can. 

SHRI JYOTIRMOY BASU: Are YOll 
going to le(On,titute the Commission with a 
labour representative on it ? (Interruption) 

MR. DEPUTY SPEAKER: Order, 
order. You should bave addressed the Chair 
and not tbe totinister. 

SHRI S. M. BANERJEE: We shall not 
accept the composition unless be states that. 

SHRI JYOTIRMOY BASU: Would you 
kmdly call the Minister to make a 
catCllOri;al statement whether they are going 
to re-ronstitute the ColJ'mission ? 

SHRI M. L. SONDHI; The hon. 
Labour Minister is bere. He is tbe proper 
person who can reply. Let him clarify the 
position. (Interruption) 

MR. DEPUTY SPEAKER: Order, 
order. It may not be a g(lod practice for 
anotber Minister to intenene when a 
Minister is speaking. He may do it later. 
At the moment, I am bearing the Minister 
of State for Finance. If necessary that point 
may be taken up later. 

DR. MELKOTE: I want to make out 
• point. Has the Minister considered any 
one of them as a labour representative? 

MR. DEPUTY SPEAKER: He bas Dot 
yet finished his reply, 

SHRI P. C. SETHI: As far as the 
question of giving interim relief is concerned, 
I think I can state bere what I have already 
stated in this House. 

Instead of taking an tid hue decision I 
would like to be governed by an expert 
opinion as to what should be the quantum 
of interim relief that should be given to tbe 
IIOvernJDCDt employ_. This is wbat I have 
IBid, during the queation bour. 

SHRI BAL RAJ MADHOK: What 
about the time limit? 

SHR! P. C SETHI: With legard to 
interim relief we have taken this position 
that instead of announcinl an lUI hoc 
decision we would like to depend on this 
Pay Commission to recommend as to what 
lbDaId be the iIItcrim relief. 
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It is beiog said tbat the Pay Commiaaioo 
might take a little longer time to give their 
report. It is likely that as far as comprehen-
sive reporl is coocerned. it might take long. 
Bnt oothing comes in their way for recom-
meoding an interim relief within a short 
period of lime which they Ihemselves would 
like to do. 

SHRI BAL RAJ MADHOK: Will you 
fix the time limit in ragard to ioterim rehef? 
(l,,'erruptio.) 

SHRI S M. BANERJEE : My point has 
not heeo aoswered. 

SHRI S. M. BANERJEE: I did oat 
raise ooly the time·limil questioo. Tbe Com-
missioo will make ils recommendations hav-
ing regard. among other relevaot Caelon. to 
the economic conditions io the couotry and 
increase in the c·,.. of Jiving. They want to 
give ioterim relief io lerms of increased DA. 
Thai is not the queslion. The wages oC olher 
~ e n t employees in various public 
undertakings have heeo raised from Rs. 160 
to Rs. 19S and Rs. 207. Here the Ceotral 
Govermneol employees 00 whose shoulders 
this Governmenl i. supposed to resl are 
getting Rs. '41 Tbls racl should DOt be 
written off. 

SHRI .... C. SETHI: With regard 10 
interim relief. the Pay Commission would be 
a live body. They would of course koow tbe 
opinion expressed here: they would be 10 
touch wilh labour opinion. It i8 for them in 
their wisdom 10 decide what time they 
would take at tho earliest to recommeod 
interim rolief. Government themselves want 
that tbey should look into this problem at 

the " .. ,liest. 

SHRI M. L SONDHI: Thil is DOt a 
satisfactory answer. The matter was raised 
earlier regarding interim reliof that these llOOple 
need urgent relief. The Minister should take 
into accouot the .entimeols expressed here 
and say here and now whether tbey will ta~e 

a month or fifteen days or whatever it is. 
'As early as po .. ible' can. in bureaucratic 
lanpuage. mean IS years or even SS. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS. AND SHIPPING AND 
TRANSPORT (SHRI RAGHU RAMAIAH): 

How can be be as categorical 88 a bureau-
crat? 

SHRI S. KUNDU: There is 00 indi-
cation of what the basis of the interim 
relief would be. Will it be based on total 
emoluments ? This must be clarified, Other-
wise. tbey will again fool the employees. 

MR. DEPUTY-SPEAKER: Even mem-
ber has made his point. They may not be 
satisfied with the answer I cannot compel 
him to give an answer satisfactory to him. 
I am only guiding tbe proceedings. 

SHRI P. C SETHI: If Government 
bad taken the stand Ihat they would 
anoounce tbe interim relief straightway, that 
was a different matter. But we want to base 
our decision on expert advice. We do not 
want to hiod the advice down on the ques-
tion of tbe quantum of relief, the basis of it 
or the period within which it should be re-
commended. We leave it to the wisdom of 
the Commi"ion. I am quite sure. being a 
very live b:>dy they would take c()lJIIisance 
of tbe opinion expressed here as well 88 the 
opinion of labonr. 

With regard to relief for tbose wbo have 
beeo stagoating in their maximum, the ai ~ 
ways bave done it. We are in consultation 
with the Ministry of Home Afl'airs so far 88 
the Central Government employees are con-
cerne,l. Government will consider this case 
with sympathy We small look into it. We 
have already communicated with the Home 
Ministry and are trying to tackle this pro-
blem. 

As for casual labour. althougb it is not 
included specifically in tbe terms of reference. 
tbe Second Pay Commission also went into 
it and nothing prevents this Commission 
from going into it. 

The question of NGO's and Union Terri-
tory employees is included in tbe terms of 
reference. 

As for tbe scope of tbis Commission, it 
is mucb wider than tbe Secood Pay Commis-
s ~ will itself take into account the separate 
entity of tbe Railways, P and T, and Delence 
and would certainly have advisers from those 
departments. It would be for them to decide 
whether they should .ppoint an expert com-
mitted or a smaller group to go into the 
specific problellU of tbose departments. 
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[Shri P. C. Sethi) 

Governn-ent baviDg now appointed the 
Pay Qlmmission, I am quite sure labour 
\\!Id Uteir representatives would welrome it 
and would depend upon the sympathy and 
goodwill pfOovernment wbich are tbere 
quite in abundance. 

1$.10 lin. 

DEMANDS FOR GRANTS. 
197().71-(Colltd.) 

MInIstry of Labour, Employmeat and 
R,lIalll1ltatloa-CColltd. ) 

MR. DEPUTY-SPEAKER: We shall 
take up further discussion on the demands 
pf tbe Labour Ministry. Shri Kundu. 

~ ~ I~  ~  ~ 

~~ ~~i t ~~ ~ 

IIIT ~ it; om: i=t;it lw.f ~ 'IT, ~ 
'liT :am: if@' fw 1TlfT ~ I 

MR. DEPUTY· SPEAKER :  I have call-
ed Mr. Kundu. 

SURI S. !CUNDU (Balasore): Wbile 
IJIIIlking on the demands of tbis MiDistry it 
Itrill:-me wbether there is aDy justification 
fpr tbis Ministry to exist. I feel tbe MinistrY 
bas no policy to espouse or implement. I 
hive gone through tbe report. I want to 
know ",hit is the policy of the Ministry on 
wage. The MiDistry has absolutely no policy 
10 tar as wage is concerned. The Deed based 
wage was there in 1957 and tbe Government 
had in fact partially agreed. But thlt was 
~te  repudiated by tbe Government 
policy and I shall com to tbis question 

liter on. 

WhIt is the policy regarding industrial 
n1atio1ls. The number of mandaya lost bas 
~ from 7.72 million in 1964 to 17.24 
million in 1968 and a large or major portioD 
of thia is in tbe public sector. Tbis cJincbCI 
the iIIue and show. the atate of affairs of 
GoQl1lment's industrial relatioos policy. 
WhIt is the policy of tbe Minister on collec-

tive ba [Siliqinl ? 

15.12 lira. 

[SIIrI K. N. Tlwary ;11 the Chal,] 

The junior Minister, Mr. Azad, waxed 
eloquent .. aod said: we are goiog to en-
courage CGllective bargaioing Have they 
done so? No. they bave sabotalled it. 
Workers have now no hope of realising any-
tbing. They have compartmentalised it by 
arbitration, trihunals. etc. The poor worker 
has nothing to do and is unable to realise 
aoything by organised or collective bargain-
ing because the law hangs over his bead as 
a sword. What was the attitude of the 
Government to collective bargaiDing when the 
Central Government employees struck work ? 
We can better term this as the Ministry of 
employment exchanges. Government bas no 
policy about emplomlent. 

Lost but not the least, there is absolulely 
no policy nn rehabilitation. Some money is 
to be spent on wboever is available 10 be reo 
habilitated in some place. Tl!e only policy 
seems to be the proliferatioD of d~ a t ents 

and bureaucracy to rebabilitate officers and 
ministers; there is no other policy of rehabi-
litation. That is why I asked in tbe begin-
ning of my speech whether tbis Ministry 
sbould exist as such. Since this Ministry has 
been doing nothing for Labour Dor has even 
protected tbe rights and privileges of, 
labour, it must pack up lock, stock and 
barrel. 

In tbis report there is no mention of any 
wage policy. Last time wben I spoke, I 
referred to it. What would be tbe basis of a 
wage policy wbich will give rise to producti-
vity? Do tbey not think that a need 
based wage policy will also give rise to pro-
ductivity? Or do you Dot think, as tbe capi-
talist and conservative people tbiDk. tbat for a 
need-based wage tbe wages mUlt be only 
equaled to productivity, tbat is, if you pro-
duce certaio things, tben you will get tbis 
basic minimum wage ? Wbat is ) our concept 
of wages ? Absolutely there is no concept of 
wages. 

SHRI S. KANDAPPAN : What is )our 
concept? 

SHRI S. KUNDU: Now that my DMK 
frjelld baa asked me, it is betler that he 


